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Mr. Rajeev Dubey, Adv.
Mr. Kamlendra Mishra, AOR

UPON hearing the counsel the Court made the following
ORDER
Though a letter was circulated by the respondent
Nos.4 and 11, there is no need to entertain the same.

Heard Mr. Osama Aziz, the petitioner appearing in-
person on behalf of the petitioners, Mr. Rajeev Dubey,
learned counsel for the respondent No.l1, Mr. Fuzail Ahmad
Ayyubi, 1learned counsel for the respondent Nos.4 & 11,
Mohd. Parvez Dabas, learned counsel for the respondent Nos.9
& 10 and Mr. Imtiaz Ahmed, learned counsel for the respondent

No.5.

Leave granted.

Hearing concluded.

Judgment reserved.

(Chetan Kumar) (H.S. Parasher)
A.R.-cum-P.S. Assistant Registrar
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UPON hearing the counsel the Court made the following
ORDER
Though a letter was circulated by the respondent
Nos.4 and 11, there is no need to entertain the same.

Heard Mr. Osama Azia, the petitioner appearing in-
person on behalf of the petitioners, Mr. Rajeev Dubey,
learned counsel for the respondent No.l1, Mr. Fuzail Ahmad
Ayyubi, 1learned counsel for the respondent Nos.4 & 11,
Mohd. Parvez Dabas, learned counsel for the respondent Nos.9
& 10 and Mr. Imtiaz Ahmed, learned counsel for the respondent
No.5.

Leave granted.

Hearing concluded.

Judgment reserved.
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Court Master Assistant Registrar



		2018-08-01T16:16:10+0530
	CHETAN KUMAR




